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5. 	The first point to be considered in this CA is whether 

the applicant was given a chance to go to Sirpur-Kagaznagar as an 

a&b0c UDC. From the counter affidavit filed by the respondents it 

is seen that a memorandum N..AP/Estt.4(5)/70 dated 12-01-72 (at 

page , to the reply) was issued calling for volunteers for posting 

an adhoc basis at the local office at Sirpur-Icagaznagar as UDC. 

It was further stipulated that the willingness for that adhoc posting 

- 

	

	 had to be conveyed to the Regional authorities by 17-01-72. That 

memorandum had been noted by the applicant herein as can be seen 

from his signature on the memorandum enclosed to the counter. His 

junier Mr. R.V.Chari had given his willingness to go to Sirpur 

Kagaznagar as adhoc UDC as can be seen f rem his willingness letter 

ddressed to the respondents enclosed at page 13 to the counter. 

There is no indication that the applicant herein gave  his willingness 

for going as  UDC on an thdhoc basis to Sirpur-Kagaznagir. Theugh 

this fact has been mentioned in the counter affidavit the rejoinder 
4,L0Lt4C 

does nottanv anything in this connection. This would mean that 

this fact has been admitted by the applicant. 

6. 	In view of the fact Shri R.V.Chari junior to the 

applicant had accepted to go as adhoc UDC to Strpur-Kagaznagar 

his pay was fixed at a higher stage compared to the applicant 

when he was promoted on a regular basis as UDC. But the applicant 
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having failed to accept the adhoc yesting cannst now 

claim parity of pay with his junior, when his junier 

was promoted On  a regular basis as UDC. 

7. 	In view of the above, this CA is dev•id of 

merits and hence dismissed. N. costs. 
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